FIR No. 178/17 Application No. 13
PS EOW (East)

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

This is an application seeking change of date in an earlier pending
application of the accused regarding surrender.

Pr Ld. APP for the State

Sh. VK Singh, Ld. Counsel for accused

Inspector / 10 Pawan Kumar from EOW

Heard.

The application has already become infructuous since the accused was
seeking change of date from 30.05.21 to 28.05.21, which has already lapsed
yesterday. Accordingly, the application stands dismissed. It is clarified that pending
application of accused shall be taken up on 31.05.21 since 30.05.2021 is a Sunday.

Ld. Counsel for applicant is further directed to file the original
application with original vakalatnama as and when the court reopens for regular
hearing. ATUL Digitally signed by

ATUL KRISHNA

KRISHNA  AcrawaL

Date:2021.05.29

AGRAWAL 152038 +0530
(Atul Krishna Agrawal)

CMM (East), KKD, Delhi/29.05.2021
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e FIR No. 017908/20 Application No. 14
PS Pandav Nagar

State vs. Heman @ Bugga

u/s 379/411/34 IPC

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

This is an application for release of accused on personal bond.

Pr Ld. APP for the State

None for applicant

Address verification of accused is received whereby address of the
accused is verified. However, accused is stated to be involved in many other criminal

cases. As none has appeared for accused, matter is adjourned for 01.06.2021.

Ld. Counsel for applicant is further directed to file the original
application with original vakalatnama as and when the court reopens for regular
hearing.

ATUL Digitally signed by

ATUL KRISHNA

KRISHNA AGRAWAL
Date: 2021.05.29

AGRAWAL 18:21:13 +0530°

(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021
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FIR No. 139/21 Application No. 15
PS Kalyanpuri

State vs. Karan Singh

U/s 25/54/59 Arms Act.

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/IR/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

Pr Ld. APP for the State

Ld. LAC Sh. SN Jha for accused

This is an application for interim bail. Arguments heard at length.

The case of the accused falls under the criteria laid down by Hon'ble
HPC of Hon'ble High Court of Delhi vide its minutes of meeting dated 04.05.2021.
Hence, in view of the same accused is granted interim bail for a period of 90 days
subject to furnishing bail bond in the sum of Rs.10,000/- with one surety in the like
amount. Application stands disposed off accordingly.

Copy of this order be sent to Jail Superintendent for compliance with
further directions that in case personal bond is furnished by the accused, the original
be sent before the court within 3 days of its acceptance. Copy of order be also given
dasti to Ld. Counsel for accused.

Ld. Counsel for applicant is further directed to file the original
application with original vakalatnama as and when the court reopens for regular
hearing. ATUL Digitally signed by

ATUL KRISHNA

KRISHNA AGRAWAL
Date: 2021.05.29

AGRAWAL  1g21:25+0530
(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021

Scanned with CamScanner



FIR No. 118/20 Application No. 16
PS EOW Mandir Marg
State vs. Siddharth Vasudev and Ors.

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/IR/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

This is an application u/s 156 (3) Cr.P.C.
Pr Ld. APP for the State
IO/Insp. Vijay Kumar is present.

Some clarifications are obtained from the 10. Put up for orders at 4.00

PM

ATUL i

KRISHNA AGRAWAL

AGRAWAL = Tamoal o

(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021

At 4.30 PM
Pr None.

There are repeated connectivity issues and hence order could not be
properly dictated.

Put up for orders on 31.05.2021.
ATUL Digitally signed by

ATUL KRISHNA

KRISHNA AGRAWAL
Date; 2021.05.29

AGRAWAL 152148 105130

(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021

Scanned with CamScanner



FIR No. 107/21 Application No. 17
PS Kalyanpuri

State vs. Himanshu Jaiswal

u/s 356/379/34 IPC

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/IR/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

Pr Ld. APP for the State

Sh. Imran, Ld. Counsel for accused.

IO Sl Yogita Dohan through VC.

IO has filed report as directed. From the report of 10, it has transpired
that accused Himanshu was still to be arrested last month but despite that an
incorrect/ false reply was sent on 10.05.2021 at the time of consideration of bail
application of accused Himanshu, thereby opposing the bail application. In the said
reply, which was sent by PSI Sukhraj on behalf of IO S| Yogita Dohan (who was
under quarantine having tested corona positive), it was not mentioned that the
accused was yet to be arrested in this case even though the case property wanted in
this case was recovered from accused. The |0 admits her lapse but states that she is
new to service and furthermore, was under extreme mental stress having been found
corona positive and could not give correct instructions to PSI Sukhraj. This has
resulted in incorrect report being submitted before the court. She further submits that
she shall remain careful in future. SHO has also made an endorsement on the report
that the 10 has been strictly warned to be careful in future.

At this stage, no adverse remarks are being passed against the 10 SI
Yogita but it is made clear to her that in case of any future lapse on her part, the court
shall not be lenient.

Coming to this case, in view of the fact that the accused was not yet

arrested at the time of passing of bail order on 11.05.21, the bail order dated
ATUL Digitally signed by Contd..P/2

ATUL KRISHNA

KRISHNA AGRAWAL
Date: 2021.05.29

AGRAWAL 15220840530

Scanned with CamScanner
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11.05.21, becomes non est and accordingly, inconsequential. Similarly, the release
warrants of accused also becomes inconsequential. Ahlmad is directed to return the
original documents of surety which may have been retained at the time of furnishing
bail bond.

As per the report of the 10, the accused is now stated to have been
arrested on 28.05.2021 after seeking permission from Ld. Duty MM and the Ld.
Counsel for accused is informed about the same, who is at liberty to move fresh bail
application qua accused Himanshu.

Matter stands disposed of. Copy of this order be given dasti to Ld.
Counsel for accused, if requested and one copy be sent to the 10. Further a copy of
this order as well as order dated 28.05.2021 be also sent to the Jail Superintendent
for information and compliance.

ATUL Digitally signed by

ATUL KRISHNA

KRISHNA AGRAWAL

Date: 2021.05.29

AG RAWAL 18:22:20 +05'30'

(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021
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FIR No. 107/21 Application No. 17-A
PS Kalyanpuri

State vs. Imran

u/s 356/379/34 IPC

29.05.2021

Due to Corona pandemic outbreak and in view of Office Order No.
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld.
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for
hearing through V/C via Cisco Webex Meeting App, from the camp office cum
residence of the undersigned.

Pr Ld. APP for the State
Ld. Counsel for accused
IO Sl Yogita is present.

IO submits that the accused has been arrested in this case only
yesterday and needs time to file reply as she has not received copy of the bail
application of this accused.

Put up on 31.5.21 alongwith reply.

Ld. Counsel for applicant is further directed to file the original
application with original vakalatnama as and when the court reopens for regular
hearing. Shattili.daned b

ATUL ATULKRISHNA.

KRISHNA  aGrawaL
Date: 2021.05.29

AGRAWAL 18:22:35 +05'30°
(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/29.05.2021
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